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ubZ fnYyh] 2 uoEcj] 2018 सं. एसं. एसं. एसं. ए----12023(1)/12023(1)/12023(1)/12023(1)/15151515/201/201/201/2016666----�शा�शा�शा�शा....----IIIIIIIIIIII(िव.का.)(िव.का.)(िव.का.)(िव.का.)....————क� �ीय सरकार, आयकर अिधिनयम, 1961 (1961 का 43) क� धारा 252 क� उपधारा (3) �ारा �द� त शि� तय� का �योग करते �ए, �यायमू"त #ी �दीपकुमार �ेमशकंर भ', पूव) �यायाधीश, गुजरात उ+ �यायालय, को -दनांक 24 अ� तूबर, 2018 के पूवा)0न से, 65 वष) क� आयु होने तक, अथा)त् -दनांक 5 िसतंबर, 2021 तक या अगले आदशे� तक, जो भी पहले हो, आयकर अपीलीय अिधकरण के अ7 य8 के पद पर िनयु� त करती ह ै। डाडाडाडा० ० ० ० राजीव मिणराजीव मिणराजीव मिणराजीव मिण, , , , संयु� त सिचव एवं िविध सलाहकार 
MINISTRY OF LAW AND JUSTICE 

(DEPARTMENT OF LEGAL AFFAIRS) 

NOTIFICATION 

New Delhi, the 2nd November, 2018 

No. A-12023(1)/15/2016-Admn.-III (LA).—In exercise of the powers conferred by Sub-Section 3 of Section 

252 of the Income Tax Act, 1961 (43 of 1961), the Central Government is pleased to appoint  Mr. Justice Pradipkumar 

Premshankar Bhatt,  Former  Judge, High Court of Gujarat, as President, Income Tax Appellate Tribunal, with effect 

from the forenoon of  24th October, 2018 and till he attains the age of 65 years, i.e. 5th September, 2021, or until further 

orders, whichever is earlier.  

DR. RAJIV MANI, Jt. Secy. & Legal Adviser 
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